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To:

1. The Deputy Director General
Ministry of Environment, Forest & Climate Change
Regional Office, 1 l'th Floor, Kendriya Bhawan
Sector H, Aliganj, Lucknow — 226024

Email: rocz.lko-mefi@nic.in

2. The Chairperson
Commission for Air Quality Management (CAQM)
17th Floor, Jawahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi — 110001
Email: cagm-ncr@gov.in
3. The Member Secretary
Central Pollution Control Board (CPCB)
Parivesh Bhawan, East Arjun Nagar
Delhi - 1 10~032

Email: mscb.cpeb@nic.in

CcC:
The Registrar

National Green Tribunal
Principal Bench, New Delhi

Subject:

Submission _of factual and legal representation (clarification) by
Respondent No. 9 in 0A No. 589/2025 (Varun Gulati v. CPCB & Ors.)
pending before the Hon’ble National Green T, ribunal




Respected Sir/Madam,

On behalf of M/s Nirmal Sand and Infra Private Limited, Respondent
No.9in Original Application No. 589/2025 pending before the Hon’ble
National Green Tribmj.al, Principal Bench, New Delhi, we respectfully
submit the present representatidn to place on record correct facts and

clarifications in response to the allegations made against us in paragraphs
5.1 to 5.16 of the Original Application.

This submission is being made without prejudice to our rights and
contentions before the Hon’ble Tribunal and solely for the purpose of

ensuring that the regulatory authorities are apprised of the true and correct

factual position.

L. Preliminary Submissions

1.The allegations levelled against Respondent No. 9 are vague,
unsubstantiated, and bésed -on incorrect locations, unrelated
material, and conjectures, and do not meet the threshold required for
environmental enforcement action.

2.The Applicant has relied upon misplaced photog‘raphs, videos pertaining
to different Gata numbers and villages, and generic allegations without
establishing any nexus with the mining lease of Respondent No. 9.

3.Respondent No. 9 has at all times acted in bonafide compliance with the

Environmental Clearance (EC), statutory consents, and directions issued

by competent authorities.




II. Para-wise Clarifications

A. Alleged Location and Identification (Para 5.1)

It is submitted that' the complaint does not specifically or correctly
identify Gata No. 1 in any verifiable manner. No khasra records,

demarcation reports, or authenticated site documents have been annexed

by the Applicant.

Further, an FIR stands registered against the complainant,
demonstrating his mala fide conduct and lack of credibility. The
complaint, therefore, is baseless and malicious. True photocopy of FIR

annexed a Annexure No. 1

B. Validity and Duration of Environmental Clearance (Para 5.2)

The Environmental Clearance dated 23.04.2025 granted to Respondent
No. 9 remains valid, and the entire sanctioned period has not been
exhausted. The allegation that the EC conditions have been violated on

account of time lapse is factually incorrect and misleading,

C. Incorrect Geo-coordinates and Misplaced Evidence (Paras 5.3 &
5.4)

The photographs and videos relied upon by the Applicant are geo-tagged
to Tehri Daulatpur and to Gata Nos. 98 and 99, whereas the mining
lease of Respondent No. 9 is located at Village Nauraspur, Gata No. 1.
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Both locations are approximately 2 kilometres apart, rendering the

- Applicant’s evidence wholly unreliable and irrelevant,

D. Alleged Excessive Mining and Depth (Paras 5.5 & 3.8)

No inspection report, scientific study, or competent authority’s finding
has been produced to substantiate allegations of excessive depth or illegal
mining. These allegations are unsupported by any documentary or

technical evidence and are therefore denied.

E. Plantation Compliance (Para 5.6)

Plantation activity was duly undertaken as per EC conditions. However,

due to natural flooding, the plantation was adversely affected.

Thereafter, Respondent No. 9 proactively approached the Forest
Department, expressing willingness tovfund plantation and upkeep of
1,810 ;:rees, thereby demonstrating bonaﬁde intent and compliance. Any
allegation of deliberate non-compliance is denied. Copy of Letter by
respondent No. 9 to forest Department is annexed herewith as Annexure

no. 2.

F. Air Pollution Control and GRAP Stage-11I (Para 5.7)




Adequate measures such as water sprinkling, dust suppression, and
- road maintenance were implemented. Geotagged photographic evidence

evidencing compliance is available and partly annexed.

With respect to GRAP Stage-III, Respondent No. 9 recelved delayed

intimation, and upon receipt of notice dated 10.12.2025:

+ A penalty of ¥50,000/- \;vas deposited on 12.12.2025, and

« All mining operations were immediately halted, and no work has been

carried out thereafter.

Copy of letter dated 10.12.2025 and penalty payment challan dated

12.12.2025 is annexed collectively as Annexure No. 3

G. Consent to Operate (Para 5.9)

Respondent No. 9 holds a valid Consent to Operate (CTO) issued by
the competent authority. The allegation of absence of statutory consent is

incorrect and made without due diligence. Copy of valid Consent to Op
erate (CTO) is annexed as Annexure No. 4.
H. Alleged FIRs and Local Complaints (Paras 5.10 & 5.11)

The FIRs and complaints relied upon by the Applicant do not name or

implicate Respondent No. 9 in any manner. No liability can be fastened

in the absence of specific attribution.




L. Allegations Against Authorities (Paras 5.12 to 5.14)

Paras 5.12 to 5.14 pertain to alleged inaction by various authorities.
Respondent No. 9 cannot be held responsible for acts or omissions of

statutory bodies, nor is it obliged to respond to inter-departmental

correspondence initiated by the Applicant.

J. Environmental Damage and Newspaper Reports (Para 5.15)

The newspaper articles relied upon do not name or refer to Respondent

No. 9. No environmental damage attributable to Respondent No. 9 has

been established.

K. Reliance on Past NGT Orders (Para 5.16)

The cases cited by the Applicant involve entirely different facts and
violations. Respondent No. 9 has complied with applicable safeguards,
statutory conditions, and environmental norms, and no parity can be

drawn.

I11. Conclusion

In view of the above, it is respectfully submitted that:

o The allegations against Respondent No. 9 are factually incorrect and

legally unsustainable;




* Respondent No. 9 has acted bonafide and in compliance with

- environmental and statutory requirements;

» Any adverse inferencey against Respondent No. 9 would be unwarranted.

This representation is submitted for kind consideration and for placing the

correct factual position on record.

Dated: 16.12.2025

Yours faithfully,

For M/s Nirmal Sand and Infra Private Limited
WASAN

Through Director

Shri jasbir Singh

X-204/1, Gali No. 11,

. Behind Samudai Bhawan,
Brahampuri, North East, Delhi-110053
(Respondent No. 9)
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N.C.R.B (T+.d}.3me.sf)

I.I.F.-1 (shtepa SiTer trd -1)

FIRST INFORMATION REPORT
(Under Section 173 B.N.S.S)
yow gaET g
(a1 173 <Y U7 79 U9 & aga)

1. District/Unit (Rrett/sa1s): umhor (asﬁréﬁa mMNTETE)
P.S. (aTT): aiffe & ~ Year (a¥): 2025
FIR No.(7.9.fx. §.): 0534
Date &Time of FIR(W.g.fX. & femiamrawa): 01/12/2025 18:18
2. S.No. |Acts (arfarf=rzm) |Sections (&ITT1(t))
! (®.9.) |
1 |t = efgan (T TE), 2023 (308(5)
3.(a) Occurrence of offence (34XTY &t TeAT) ;- |

1. Day @RFER Date From 01/12/2025 Date To  01/12/2025
(f&=): (aiwd): (ferian o ):
Time Period  Ug5 Time From 13:0059 TimeTo  13:00
(v 3ate): (Ga ] ): (g a®): =
(b)Information received at P.S. (ITT SIgi Y& ¥TA g3 ): |
Date 01/12/2025 Time (¥9Y):18:18 &
(e ):

(c) General Diary Reference (U< ==t ¥ ):

Entry No. 051 Date & Time ~ 01/12/2025 18:18 5
(a2 &) (Rtian 3 wwran):

4. Type of Information (=T T UR): fafRa




N.C.R.B (TA.®Y.3m.&f)
I.L.F.-l (Gshtear it oot )

5.Place of Occurrence (9cATEd):
Direction and distance from P.S.39¢ - ufs/4, Beat No.

1. (a) (Fr=T @ & 3 g ): 07 it (she §.):
(b) Address gﬁamwwugrmﬂw
(Tam):

(c) In case, outside the limit of this Police Station, then

(@l arar Ay & g g a):
Name of P.S. District(State)
(ITAT &7 ATH): (e (=)

6.Complainant / Informant (mﬁﬁff@?mf)
(a) Name (TT%): gfaa siwa
(b) Father's Name (fdT &1 ™) : | E LA T
(c) Date/Year of Birth (5=0 [t /o ); 1991
(d) Nationality (TT81adT):  9RA
(e)UID No. (gangdt &.):
() Passport No.(UTgud §.):
Date of Issue (SITH we= &t fat2):
Place of Issue (STt #A &7 €17 ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
is.No._(_m.vsr.)i Id Type (4= U3 T 9&TX) Id Number (TgaT ¥&ar)
1
(h) Address (TdT): B
S.No. | Address Type |Address (UdT)
(h.9.) |(TAT T UhIT)
1 | oW T TG! HeTAT, 3R g, umiivr (Hivrare misarene), 3w ‘
PrORIG
2 _wnﬁ Tar @ BT @mwﬂw (PRT Tnﬁmm),?ﬁr_ |
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- . N.C.R.B (T+.€1.3m.sf)
- .L.F.-l (Ui SiTer Wi 1)
2 1 correfY gar T, TR |

() Occupation (sTad1d):
(i) Phone number (XWTY 4.):
Mobile (M8 6.): 91-9871855979
7.Details of known/suspected/unknown accused with full particulars

(1Tt / wferer / arTa i @1 R Fyaror gfga afa):
Accused More Than (3ITd AR T @ arfdrs g af aea):

S.No.Name (ATH) |Alias (3U4TH) |Relative's Name |Present Address
(sh.9.) (Fredte =1 A7) (ercfaT=T ud)
1 /e | 1. 31T, 3T
2 |ghe Rararam: |1, &g, se
GELIC]
3 [gEwTenst | T 1. 3ITeT, 31T

8.Reasons for delay in reporting by the complamantllhformant
(Fspraasaf | FamTaat gra el 8 @ o~f Foa & sr):
9.Particulars of properties of interest (¥af~&rd gruf 1 forawm):

S.No. Property Property Type Description Value
‘ (%.4.)|Category (arafRr @1 ) | (fereron) (In Rs/-)
(dutwr gofi) (e (T H))

10. Total value of property (In Rs/-)-grufR @1 et qoa (e

11.Inquest Report / U.D. case No., if any (ﬂﬂﬂmﬂﬁi‘/q‘iﬁ WOl 9., Alc
hIS gl ):

S.No. ;UIDB Number
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N.C.R.B (TH.d%.3me &)

I.I.F.-l (Tehiepar SiTel wTe -l)
12 First Information contents (TIH -1 T ):
el AgOR fg=ar arsy Ja &, Sfiwm ey AR Ré mose,
wgicd Rae ag g o wielf ot &l W @t &= ugT U ARAQE 70 & e
MO, ® 6 Hig dht 3rafe & forg Menferre BT TAd gl Agley,
3ATST TG HUT U ol & Hd f&=1 70 it fehe HR & Ai¥e @9 e W
3T 4 T TG UlcaTg 3 TSI 6-7 TTST ae hi Weer & feig emeht
3t 3R wrafar o aioma T Y B ST A AR B el 2eRe T T | T
| agd IS AT § S9eh 91 g @ 3R oY § ST HE et Al FRd @d g USE
ST WA g 3T A gﬁwﬁowaﬁtm%mﬁﬁqﬁ
Trehrad B uger ot ¢ vt 3 | A oot Sus e T 3 aneft g1 wgie,
eles 78 § g2t ST § AT AR ¢ 397 el O&d § Ted Hrfargt 3
&1 &1 ETH T §U R & ST Hraferng) ae i gur i ot
gﬁﬁ:m-m-zozsm FEATER 3SHT 3rufsd gRI-gMd see g7 ot g
g U 7T HeTAT A MO, Mob- 9871855979... /e~ # @i0 2090
fAfae R ywTioT @iea § o UTe TT0T & SIeIR U qeheAT Ui i #rat
& e A GRT 2ISE; & s, St TRt ATT IS & HregeX T HAET-g I
g0HI0 2504 Toremra FUR gRT Efhd Ferdt TRt | AT deheith Ffe ..

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at Item No. 2.
(Y =t wrfardl : FRF U AT | U Terdr g P Ty de A
BT AC . 2 A Ject@ T h dAga 2 |)

(1) Registered the case and took up or

the investigation: (W&eur e<f fhar (am)
Tt AR ST & Terg forar mam ):
(2) Directed (Name of .0.) PRADEEP SINGH Rank S| (Sub-Inspector)
(Sti=r rferaTdt 1 ATH): . (Te):

No. 192290773 to take up the Investigation
(8.): (@ = 3ra= uTe 7 A & forg e R mam) or ()

(3) Refused investigation due to (S7e & farq ):




. - N.C.R.B (T=.#).3me &)
L.LF.-| (qehigpa ST et o)
or (& HIUr & v 7m)
(4) Transferred to P.S. \ District
(greT): (Sret):

on point of jurisdiction (B FATTAFHR & HR gEATAT) .

F.L.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.

(Tt / gaamaat st wafid ug @ g T, gt of g am ek U
HidY Frged fmraasmal & &) w2 |) N

R.O.A.C.(3R. 31 .¢ .}.)

14 Signature/Thumb impression of the
complainant / informant.(frraaadf /
EATEd! & geaTar / TS B )

15Date and time of dispatch to the court
(ereTera ® duur Y e AR W) ;

Signature of Officer in charge,

Police Station
(AT YT & FEATER)

Name THANA INCHARGE

Rank Sl (Sub-Inspector)

No. 9454405104
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N.C.R.B (UH. 1.3 &)
L.I.F.-1 (Tshiehct SiTar whTH -1)

Attachment to item 7 of First Information Report

(ww g Ruie & Ae 7 dau):

Physical features, deformities and other details of the suspect/accused:
( If known / seen )

(Hﬁ?ﬂ!&fﬁﬂﬁzﬁmﬁﬁm%m ﬁqﬁ%maﬁraraf%aw

(afe st / @ )

S.No.(.9.) Sex Date/Year 'Build Height Complexion|Identification Mark

(ﬁ'm) of Birth (1@< (cms.) = (%) (s) (vgam™ FoFg )
(s fafas ) (@
‘ a) @..))
1 2 3 4 5 6 7
. | I IR I .
1 qeu
|
‘ |
2 oy | ‘
| | | |
3 W




i i N.C.R.B (u=.d.3me 1)
_ LLF.- (Thtena stTar s -l)
Deformities/ | Teeth | Hair | Eyes (3ifd) | Habit(s) Dress Habit(s)
Peculiarities (ara) (sITen) (3rmed) (ag=ITam)
8 9 | 10 11 12 13
| | |
|.
B l .
Lan_guage | PI:ace Of (T TT) ‘ Others (3179)
/Dialect — . S _
(mwa’raﬁ) Burn |Leucoder| Mole : Scar | Tattoo
GI\IIIT;Imrk . ma (wEET) | () (T §U @
(et U | (it )
&1 | (T% [
Fam)| asd)) |
| 19 20

|

-

F -

|

[

-
o
N
D
-
~
-
o

These fields will be entered only if complainant/informant gives any one or
more particulars about the suspect/accused.

(ugéaawﬁa#ﬁﬁqmqﬁuﬁ%mﬁmf/wmfﬂ%maﬁqm%aﬁﬁaﬁé
T AT 399 ATAH TSN AT g |)




Bkl ANNEXVR E —

To, =—<§

/
The Divisional Forest Officer, pee S
Forest Department,
Ghaziabad. Uttar Pradesh

Subject: Greenpel Development for Nauraspur Ordinary Sand mining project, Village- Nauraspur,

Tehsil- Loni, District- Ghaziabad, U.P. (1.81 Ha) by Jasbir Singh.
Reference: EC Identification No. EC24C0107UP5980884N dt 23/04/2025 issued by SEIAA UP.

Dear Sir,

1, Jasbir Singh had Proposed for a Sand Mining Project from Bed of River Yamuna at

Gata No.- 01 Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P., (Leased Area 1.81 ha).

In line of the above, EC has been issucd by SEIAA UP dt 23/04/2025, EC Identification No.
EC24C0107UP5980884N,

Please refer the EC condition mentioned in $.No.1.1/ Condition No 7, Pg. 3 “Project Proponent should
submit working plan for carrying out plantation at least @1,000 plants /ha of lease area. In this case,
PP should prepare a plan, duly approved either by Forest Department or District plantation
commitiee, for planting at least (as per the project) plants, either on government land or community
land, within a periphery of 5 km from the boundary of thé lease area along with provisions for
maintenance for 5 years. Survival of plants should not be less than the survival rate notified by Uttar
Pradesh Forest Department otherwise it will be treated as violation of EC condition.”

We would like to submit that we are willing to provide the Forest Department funding for planting and
upkeep of 1810 trees (per hectare 1000 plants of lease area) in order to meet the aforementioned
requirement. I kindly request you to review our proposal and advise us on the best course and total

fund to be provided to the Forest depaﬂmént for the said number of trees/saplings.

Yours Sincerely,

Thanking You.
(Jywmgh
Jasbir Singh
Project Proponent
CC:

1. District Magistrate, Ghaziabad
2. District Mining Officer, Ghaziabad
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ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)

(3rEE W TUT UTd HH IR, I0Y0)

Government of Uttar Pradesh

[Transaction No.: AKV250032141 ° Transaction Date:12/12/2025 | |
ssessment Year:2025-2026 Tax Period: ANNUAL

Name of the Bank:

Unique 1d:

Depositor Name: Dasbir Singh Nirmal sand
epositor Address:

Head Description Serial No. Amount (in Rs.)
085300102010000 f@Fsi e e F—rn 3R w6 e 1 50000.00
Totals of the above heads ' = 50000.00

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION }-- ON HAS BEEN DEPOSITED BY
THE DEPOSITOR.
(Depositor Remarks->GRAP Penalty Nauraspur)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAFZYYNR2, Scroll Date:-NA
Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan, Lucknow referring CPAFZYYNR?2 for
status of the deposit.




W Uttar Pradesh Pollution Control Board
‘*;%‘D}\V;lm'ﬂgﬂ‘ : Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : ORANGE : Application Id : 31517861
238653/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2025 Date: 01/05/2025
To,
M/s

MS Nirmal Sand and Infra Pvt Ltd
Gata No. 01, Village- Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P.,GHAZIABAD 201102

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MS Nirmal Sand and Infra Pvt Ltd located at Gata No. 01, Village-
Nauraspur, Tehsil- Loni, District- Ghaziabad, U.P.,GHAZIABAD,201102. subject to the provisions of
the Water Act, Air Act and the orders that may be made further and subject to following terms and
conditions :-

1. This CCA MS Nirmal Sand and Infra Pvt Ltd granted for the period from 01/05/2025 to 31/07/2026 and
valid for manufacturing of following products.

S  |Product Quantity Unit

No

1 Sand Mining 22,622 Metric Tonnes/Day
Cum/6month.

2 Mining Area 1.81 ha Metric Tonnes/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended -
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 0.6 KLD Septic Tank Septic tank

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be




-

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

?

Parameters

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 DG SET As per 1 Particulate As per
7.5 KVA CAQM Matter CAQM/CPCB
approved Norms
fuel
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter As per
CAQM/CPCB
Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day [Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.




. -

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect. '

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point \

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary. |

Specific Conditions:-

1.This CTO is valid for Sand Mining 22,622 Cum/6month, Mining Area .81 ha at Gata No. 01, Village-
Nauraspur, Tehsil- Loni, District Ghaziabad.

2.Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide EC Identification no. EC24C0107UP5980884N
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-

dated 23.04.2025 and submit its compliance report to UPPCB.

3.The proponent shall submitted compliance report of condition imposed in EC within every six month.
4.The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

5.The proponent shall establish Water sprinkling arrangement for dust suppression.

6.The proponent shall establish Effluent treatment system to treat the waste water from the mine.

7.The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

8.If the lease agreement/Mines Plan expires, then the validity of this CTO shall stand expired simultaneously
with the expiry of mining lease/Mine Plan whichever is earlier and this CTO will become null and void.
9.Mining shall be done as per EC issued’by SEIAA and directions given by Mining Department/District
Administration.

10.Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

11.Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

12.The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

13.Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Sand mining.

14.Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986. |

15.A1l trucks, tractors used in transportation of Sand Mining shall be covered by canvas sheet to prevent
dust emission.

16.Water will be sprayed after loading activity (if Sand Mining) collected could be dry condition)

17.The dust suppression measures like water spraying will be done on the haul roads and working areas.
18.Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

19.Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
20.Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB, CAQM and District Administration for protection and safe guard of environment
from time to time. S

21.The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

22.Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

23.Industry shall comply with the relevant provisions of Environmental Laws.

24.If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order. ‘ An klt ' Digitally signed

by Ankit Singh
. Date: 2025.05.01
Si ng h 373040530
REGIONAL OFFICER, GHAZIABAD
Copy to:

CEO-1, UPPCB,LUCKNOW
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Date:
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REGIONAL OFFICER, GHAZIABAD
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